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STATEMENT OF OBJECTS AND REASONS

The question « :
f re-organisatio . il .

territory of Delhi h: 8 ation of the administrative set-up in the Union

y of Declhi has been under the considerati
some time.  The Governme . asideration of the Government for

: jovernment of India appointed on 24-12-1987 a Committee
‘(, g(, H“l\ ‘!]c varous 188110 C(\nnL‘ 'l"l K L. . . .
M SS—— . cted with the administration of Delht ana

CnNd mcecasures mfe i - - - - .. .

un. The Commit ) 'f” alia for the streamlining of the administrative set-
‘{' e r’ ";}' tce went into the matter in great detail and considered the issues
after hold Ath vatl RRTIR e ne .t .
| 1I ng discussions with various individuals, associations, political partics
and other experts and taking into account the arrangements in the national
Capitals of other countries with a federal set-up and also the debates in the
Constituent Assembly as also the reports by earlier Committess and Cominis:
qions.  After such detailed inquiry and examination, it recommended that 1relht
<hould contiinue to be a Union territory and provided with a Legislative Assembly
and a Council of Ministers responsible to <uch Assemblv with appropriate powes
to deal with matters of concern o the common man. Th: Committee atess
recommended that with a view to cnsuring stabilitv anl permanence the arrangc-
ments should be incorporated in the Constitution to give the National Capital

a special status amons the Union territories.
5 The Bill secke to give effect to the above proposals.
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